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All India Muslim Personal Law Board's
Reaction on Recitation of Saraswati
Vandana and Vande Mataram in
Schools

2251. SHRI AMAR SINGH: Will the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that U.P.
Government had issued any order for
compulsory recitation of "Saraswati
Vandana" and. "Vande Mataram" in
Government schools in Uttar Pradesh; if
so, the details thereof;

(b) whether the All India Muslim
Personal Law Board has asked muslims to
withdraw their children from Government
schools where recitation of Vande
Mataram and Saraswati Vandana has been
made  compulsory by the U.P.
Government; and

(c) whether Central Government have
taken any action against the U.P.
Government for issuing such order which
violates Article 28 of the Constitution of
India; if not, the reasons therefor?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (DR.
MURLI MANOHAR JOSHI): (a) The
Department of Education of the
Government of Uttar Pradesh has issued a
Govt, order dated 17.4.97 under which
time table for the Primary and upper
Primary schools, were prescribed for
inculcating moral education for character
building among the boys and girls studying
in these Schools. The time table inter-alia
included "Ish Vandana" at the beginning of
the school followed by activities like
physical exercise, yoga etc. and finally
recitation of National Anthem before
dispersal to class rooms.

Will a view to bring in further qualitative
improvement in the elementary education
in the State, the Department of Education,
Government of Uttar Pradesh , issued
certain  instructions on 25.7.98 for
introduction of "Kalpa Yojana" which
inter-alia included recitation of "Vande
Mataram and Vandana infront of the
portrait of
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Goddess Saraswati". The State
Government has subsequently withdrawn
the orders issued in this regard.

(b) No such information has been
received in this Ministry from All India
Muslim Personal Law Board.

(c) Docs not arise.
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